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Appi icants 

Respondents 

Applicants ..are casual labourers who or)ced dnder. the 

PWI/T? in the Palgh.t i.iyisior  of the .Souti.ern Ri.lway. 

They have  given details of the earlier services 

in, pare 1 of the original epp1lction. They also contended 

that they are eligible for gettin temporary status in 

the light of the previsions of Pare 2004 of the Indian 

Railway ,Esta ishmentMañl from 24.11.88,2012.89,22.11.8 

and 23.12.89, respectively. Héwever, no order, was issued 

by the Railway granting them temporary status •.. They were 

not given any engagement from 1.2. 90. Annexure A-I I  is 

a joint representationsubmitted to. the General Nara .gec, 

Southern Railway, Madras when hevisited Pattajvaithalai 

StItiOfl.:Anflexure.,A-2 is also a':'oint repreSentation 

submitted by the applicants on 10.7.91. TheSe represen- 
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tations have not been disposed of so far. 

RespQndents have admitted the prior service5of the 

applicant as submitted the applicants in the oriçinal 

application but they have contended that the applicants Were 

retrenched for went of rk; there was intermittant breaks 

in service during the period of their york. They also 

denied the claim of the applicants that they are granted 

temporary Status. 

Similar case was disposed of by this Tribunal in 

Q.A. .57/93 by its judgment dated 11.1193 with a direction 

to the General Manager Southern Railwayi in the light of 

the abve decision, learned counsel for applicant submitted 

that this case can also be d.isosed of particularly when 
'A2 	 - 

.Annexure-Al,/representatiorug'are 	The learned 

counsel for respondents submitted.. that these representations 

are not received by the GeneralManeger... However,, whether 

the representations' ha"e, been. received by the first ..... 

respondent., or not, havingreard to the facts, stated in the 

original app.ication and.. the contentions raised by the 

respóndetts! it thee.ly', we are of the... view.that the 

original application deserves consideration iy . ,the . General 

Manager. If the first responden has not receive4 the 

representitionnneXure, A-I and A-2, can betreated as 

the representations submitted by the applicants stating 

their grievance for oons44ertion. Accordingly, we dirt 

the first respondent to consider Annexre A-i and A-2 

representti@ns in the light of Para 2004 of the India. 

Railway Establishment Manual within a  period of, fourmonths 

from the dateof repaipt of this judgment. We 41se directtthe 

iarned counsel for respondents to forward a copy of the 

eriginal application,to the...firt, respondent 'te, exble him 

to dispose of the representation as directed abo. 

There shall be no order as to costs. 
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